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OATE OF ORDER__: 31ST_JULY, 1936,

Between 3~

P.Venkateswara Ran

ess Applicant
And

1. Principal Director of Audit,
S.t.Railuay, Garden Reach,
Calcutta-43,
2. Addl.Dy.Controller & Auditor General
of India (Railvay,), Bahadurshazefar Marg,
New Delhi.

3. Controller & Auditor General of India,
Bahadur shawsafar farg, New Delhi,

.+ Respondents

Counsel far the Applicant : Shri P.B.Vijaya Kumar

Counsel for the Respondents : Shri G.Parameshwara Rao, SC for
Central Govt.,.

CORAM:

THE HON'BLE SHRI R.RANGARAJAN @ MEMBER (A)

(0ral Orders per Hon'ble Shri R.Rangarajan, Member (A) ).

Shri P.0urga Raﬁ for Shri P.8.Vijay Kumar, counsel for the
applicant, Smt.,N.Shakti for Sri G.Parameshwar Rao, standing
counsel for the Respondents., This 0.A 1is filed praying for a
direction to the Respondents to appointithe applicant’s son on

compassicmte grounds.

2 Now Sri Durga Rao submits that he is withdrawing this Q.A.

”ﬁdﬁ'ﬁuféuing the same through Departmentally. Hs is permitted to

; i
vithdraw the 0.4, No—eaats, ; , !
o e LT o hn nS <
VD G s X | (R .RANGARAJAN) .
' L Memper (A) .
Date of Order: 3ist July, 1998, ' ﬂ?%%w‘
avl/ Dictated in open court. '3)\G14§§:)
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0.A.NB,803/96
Copy to:

1+ Principal Directer of Audit,
outh Eggtern Railuay, '
Garden Reach,
Calcutta;

2. Addl.0y.Contreller & Auditer General
of Igdia(ﬁailways),Bahadurshah Zafar Marg,
Naw Oslhi. '

3. Controller and Auditer General pof India,
Bahadurshah Zafar Marqg,
New Delhiy |

'4: One cepy to N@:P.B.Uijaya Kumar, Advocate,

CAT,Hyderabad,

5. One copy to Mr,G.%arameswuar Rag, 8C for Central Gout

CAT,Hyderabad.
6. One copy to Library,CAT,Hyderabad.,

7. One duplicate copy.
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